'Sanju’

Central Administrative Tribunal
Principal Benchs New Delni

OA No,667/89
New Belhi this the Ist Day of August, 1994, _

Sh, N,V, Krishnan, VYice=Chairman (A)

Sk, C.3. Roy, Megber (3J)

3.P, Singh, ) | /
Air Customs Officer, ‘
Indira Gandhi International ARirport,

Neid Dpﬁlhi oonApplicant

(By Advocates Sh, S,C, Gupta with Sh, L,R, Goel)

Versg§

1, Union of India through
Contral Excise Collasctorate,
. Customs House,

New Delhi,

2, The 3ecretary,
- Board of Customs & Central Excise,
North Block, Central Secrpuarlat

Ney Delhi.

3, The Oy, Collector (pevsonnel & Estt,)
Central Excise Collectorate,
Customs Houss,

Ney Delh;

4. Collector of Customs & Eentral Excise, » .-
Sactor 17-A, Chandwgarh .« sR@spondents

(By Advocate Sh, V,5,.R, Krishna, though none appearad)

ORDER{ORAL)
Hon'mble Mr, NV, Krishpnan:- ' |

When the case uas taken up today, the learned counsel
for the appiicant stated that the .respondents have already
acceded to the requast made by the applicant vide their
letterldated 23.5.94, a copy of which is producsd and is
kept on record, In the circumstances, the learred counsal
submits that the 0,A, has become'infructuous,',Accordingly,

the 0,A, is dismissed, as having become infructuous, No

costs,

o /',;‘\ “ . [lQ’ISL‘
(C°Ji RUV) : R (N,V, Krishnan)
Membar(d) : Viceechaérman (A,




